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1) Whether approved for reporting in Yes/No

Law journals etc.:

i1)  Whether approved for publication
in press: Yes/No

Per H. S. Thangkhiew, (J):

1. Case Record put up today.

2. This matter was taken up for hearing on 21.04.2020, after which this
Court has fixed the next date for hearing on 25.04.2020.

3. However, due to inadvertence, the date fixed for the next hearing
falls on a Saturday which is a non-working day of the Court.

4. This being the case, the next date fixed is now re-fixed.

5. Accordingly, matter stands adjourned to 05.05.2020.

6. List accordingly.

(W.Diengdoh) (H.S.Thangkhiew)
Judge Judge
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